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ORDER (Oral)

The learned counsel for the respondents points

out that the applicant has also approached ' the

Court of District Judge for a similar relief. This is

denied by the learned counsel for the applicant, who

states that the order of the Estate Officer has been

challenged before the District Judge while, in the

present OA, he is seeking regularisation of the allotment

in favour of his son.

2. After arguing the case for sometime, the learned

counsel for the applicant seeks permission to withdraw

the OA with liberty to come again before the Tribunal, in

accordance with law, in case any grievance survives. The

OA is dismissed as withdrawn granting the aforesaid

liberty to the applicant.
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